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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1296/2024

IN THE MATTER OF:
RAJENDRA SINGH
...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS.
..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT M/S SURYA BRICK FIELD
MOST RESPECTFULLY SHOWETH:

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent,
M/s Surya Brick Field, has been operating lawfully and in compliance with
the applicable environmental regulations. This Hon’ble Tribunal, vide its
order dated 26.11.2024, directed the constitution of a Joint Committee to
inspect the Respondent’s brick kiln premises. The Respondent has
extended its full cooperation to the authorities during the inspection

Process.

2. That it is further submitted the Joint Committee conducted an inspection
of the Respondent’s at premises on 24.12.2024, during which it verified
the allegations raised by the complainant. The Committee’s report
confirmed that the brick kiln complied with the Zila Panchayat Byelaws
for Brick Kilns, which were in effect at the time of its establishment in

2010.



3. That the inspection verified that the distances from schools, residential

areas, and water bodies, met the prescribed criteria under the Byelaws. It
was observed that the nearest residential area, Village Faheempur Khurd,
is located 275 meters from the brick kiln, while schools and other public
buildings are situated more than 250 meters away. Additionally, the brick
kiln is located 4 kilometres away from National Highway 58 and over 50
meters away from the nearest road. The inspection also confirmed that no
deep pits were present on the premises, as alleged in the complaint. A copy

of the Joint Committee’s report is annexed herewith as Annexure-1.

. It is submitted that the Respondent’s brick kiln was previously known as
"M/s Ganga Sidh Brick Field" and applied for its first Consent to Operate
(CTO) for air and water in the year 2010. This consent was granted on
30.06.2010 under the Zila Panchayat Byelaws, which were applicable at
the time. The Respondent updated its name to "M/s Surya Brick Field" in
2012, and all records were duly updated with the Uttar Pradesh Pollution
Control Board (UPPCB). A copy of consent granted on 30.06.2010 under
the Zila Panchayat Byelaws, which were applicable at the time is annexed

herewith as Annexure-2.

. The Respondent’s operations were initiated and continue in compliance
with the Zila Panchayat Byelaws for Brick Kilns. The Respondent holds a
valid CTO under the Air and Water Acts, effective until 31.07.2027. A
CTO under the Air and Water Acts, effective until 31.07.2027 is annexed

herewith as Annexure-3.
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. It is further submitted that the Respondent operates on a leased land, and

the lease agreement has been executed in accordance with the relevant

legal provisions. The lease agreement is annexed herewith as Annexure-4.

. That the Joint Committee also verified the pollution control measures

installed at the Respondent’s premises. These measures include an ID fan
and a 30-meter-high chimney, which ensure compliance with
environmental standards. The allegations of the use of prohibited fuels
were found to be baseless, as no such fuels were observed on the premises

during the inspection.

. That the Regional Officer, UPPCB, issued a notice to the Respondent on

26.12.2024, directing strict compliance with the conditions imposed under
the CTO. The Respondent is ensuring full compliance and has undertaken

corrective measures as required.

. It is further submitted that the Respondent is duly registered under the

Goods and Services Tax (GST) Act and complies with all taxation
requirements. The GST registration certificate is annexed herewith as

Annexure-5.

10.Additionally, it is submitted that the Respondent’s Consent to Operate

under the Air and Water Acts has been periodically renewed, confirming

ongoing compliance with environmental regulations.



11.1t is further submitted that the Respondent has ensured compliance with all
statutory obligations as per the directives of the Uttar Pradesh Pollution
Control Board. the Respondent adhered to all required conditions under the

applicable environmental regulations and operational guidelines.

12.1t is further submitted that the allegations raised by the complainant are
baseless and motivated by malice, as the complainant is a direct rival in the
same business. The present application has been filed with the sole
intention of causing disruption to the Respondent’s lawful operations and
tarnishing its reputation. Such frivolous complaints should not be

entertained by this Hon’ble Tribunal.

PRAYER:

In light of the above submissions, it is most respectfully prayed that this Hon’ble
Tribunal may graciously be pleased to:

a. Dismiss the Original Application No. 1296/2024 as being devoid of merit;
and

b. Pass such other or further orders as may be deemed fit and proper in the
interest of justice.

THROUGH

}ﬁ\e._s\;k

YASH VARDHAN KAUSHIK

ADVOCATE

W-6 TIGERLANE, SAINIK FARMS, NEW DELHI
EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM
PHONE: 9990226669
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1296/2024

N Th MATTER oF.
RAJENDRA sivep
...APPLICANT
, VERSUS
STATE oFf UTTAR PRADESH & ORS.
_ RESPONDENTS

AFFIDAVIT
L, Karanveer Singh Proprietor of Surya Brick Fields At Fahimpur Khur d, Uttar

Pradesh. Presently at New Delhl

1. Thai; [ am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit before this

Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my

instructions.

3. That the contents of the accompanying reply are true and correct and the
knowledge has been derived from official records and nothing materig] has

been concealed therefrom.




VERIFICATION 2025

Verified on solemn affirmation at New Delhbn this Z_B_Eigﬂ’fz the best of my
that the contents of the foregoing affidavit are true and correct tob - Conceale
knowledge and no part of it is false and nothing material has be
therefrom.

n
DEPONENT

Noﬁﬁm N
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ANNEXURE-1.

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1296/2024

NoTRRY
G

IN THE MATTER OF :

.. ’IJ RAJENDRA SINGH Vs STATE OF UTTAR PRADESH
/Rokesm e :5.’?.9"".'\ \

P
="
Pt
WO

INT INSPECTION REPORT ON BEHALF OF THE
DISTRICT  MAGISTRATE, _MUZAFFARNAGAR, 251001
UTTAR PRADESH, INDIA IN COMPLIANCE TO THE ORDER
DATED 26.11.2024 PASSED BY THE HON'BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN
ORIGINAL APPLICATION NO. 1296 OF 2024 IN THE
MATTER OF RAJENDRA SINGH Vs STATE OF UTTAR
PRADESH. _ o

«©

[, Umesh Mishra, aged about 52 years S/o Shri M.P.
Mishra, presently posted as District Magistrate, Muzaffarnagar

do hereby solemnly affirm and state on oath as under : 3

1 T

RAKAM PALRINGH
01 JAN 200

MUZAFFARNAGAR
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1. That the deponent is working on the above mentioned post and
being authorized officer in the captioned matter and well
conversant with the facts and circumstances of the case and
as such | am well conversant to swear this affidavit. 6o

2. That this Hon'ble National Green Tribunal, Principal Bench,

New Delhi (hereinafter referred as Hon'ble Tribunal) vide its

it would be appropriate to obtain a factual report to verify the

facts and for this purpose, we constitute a joint Committee
comprising District Magistrate, Muzaffarnagar; and Uttar
Pradesh Pollution Control Board (hereinafter referred to as
“UPPCB”). sy

4. District Magistrate, Muzaffarnagar shall be the nodal
authority for coordination and compliance. gt

9. The said Committee shall visit the site; ‘collect relevant
information, particularly in réspect to compliance of Uttar
Pradesh Brick Kilns (Siting Criteria For Establishment) Rules,

2012 and submit report within one month...." s

RAKAMPAL SINGH
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1. For complying of direction passed by Hon'ble NGT in this
matter, the report of :Joint Committee is attached herewith as
Annexure-1. afa‘:';“"‘;z-

2.  Therefore, the above report on behalf of District Magistrate,

Muzaffarnagar is submitied before this Hon'ble Tribunal for

perusal and kind consideration. L
T

2 \)nent

~7
~ b gl

N

VERIFICATION

|, the deponent named above, do hereby verify that the content
of all the paras of this affidavit is true to my knowledge and true on
the basis of records and as per legal advice. No part of it is false and
nothing material has been concealed. So help me GOD. “o1p\?:(

Verified at Muzaffarnagar on 015?“ day of .Jﬂ‘.‘!&?‘{j.?@.@.ﬁ B caswne

‘nent who e -atand the contants of

Deponent
- affidavit which |35 bos) read out &
waingd by e .o the d

ZQEO RS, ovusivvaniviosmasisssivvens
(OTARY, BISTT, MUZAFFARNAGAR %"&@bv
/

\ )T

npeljra g
\ 91\*
1eBONANENS/

we satsfied 1 yself by @xamining the
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ACTION TAKEN REPORT IN Original Application arising from OA
No. 1296/2024 passed by the National Green Tribunal on 26.11.2024
in the matter Rajendra Singh Versus State of U.P.

BACKGROUND :

* In reference to the grievance aroused by Mr. Rajendra Singh, The
applicant has made allegation with respect to illegal operation of the
Brick Kiln in violation of Environmental Laws and also not conforming
with the siting criteria as per the Uttar Pradesh Brick Kilns (Siting
Criteria for Establishment) Rules 2012 issued on 27.06.2012.

Hon'ble National Green Tribunal order dated 26.11.2024

* Hon'ble National Green Tribunal issued directions on 26.11.2024
constituting a team of District Magistrate, Muzaffarnagar and Uttar
Pradesh Pollution Control Board with directions to inspect the brick kiln
to verify the facts mentioned in the complaint and siting criteria.

* Hon’ble National Green Tribunal, passed directions on 26.11.2024.
Effective part of the order is as below :-

Order dated 26.11.2024

....... 3. In our view, before proceeding further in the matter, it
would be appropriate to obtain a factual report to verify the facts
and for this purpose, we constitute a joint Committee comprising
District Magistrate, Muzaffarnagar; and Uttar Pradesh Pollution
Control Board (hereinafter referred to as “UPPCB”).

4. District Magistrate, Muzaffarnagar shall be the nodal
authority for coordination and compliance.

5. The said Committee shall visit the site, collect relevant
information, particularly in respect to compliance of Uttar Pradesh

11
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Brick Kilns (Siting Criteria For Establishment) Rules, 2012 and
submit report within one month.

6. List on 03.01.2025.

In compliance to the above directions, joint inspection was carried
out by the nominated members (District Magistrate Muzaffarnagar and
Regional Officer, UPPCB) along with officers of concerned departments
including SDM Khatauli and Working Officer Zila Panchayat
Muzaffarnagar on 24.12.2024. Mines Officer, Muzaffarnagar has
inspected the brick kiln on 30.12.2024 and submitted the report which is
annexed as Annexure-1.

Observation of the joint committee during inspection dated
24.12.2024

The committee inspected the brick kiln on 24.12.2024 and verified
the allegations mentioned by the Applicant in his complaint.

« As per the records of Regional Office, UP Pollution Control Board,
Muzaffarnagar, the brink kiln in question (M/s Surya Brick Field,
Vill. Faheempur Khurd, Block Khatauli, District Muzaffarnagar)
applied for first consent air/water in the year 2010 (issued to the
brick kiln previously known by the name M/s Ganga Sidh Brick
Field) and was issued Consent Air and Water on 30.06.2010
(Consent Air and Consent Water is annexed as Annexure-2).

* As the brick kiln was granted CTO Air and Water by UPPCB for
operation of the brick kiln in the year 2010, hence operation of
Brick Kiln was verified by the officers of UPPCB during consent
application verification and the kiln was found compliant as per
guidelines of Zila Panchayat Byelaws for Brick Kilns which was
prevalent at that time.

« The complainant in his complaint has complained that the brick kiln
has been established against the siting criteria mentioned in Uttar
Pradesh Brick Kiln (Siting Criteria for Establishment) Rules 2012.
However, this guideline came into affect in the year 2012 but the

12
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brick kiln has been operational since year 2010, hence the
guidelines of Zila Panchayat Byelaws for Brick Kilns was
considered and brick kiln was found compliant under the provisions
of that Byelaws.

Further, the complainant, apart from mentioning the violations of
siting criteria guidelines, has also mentioned use of illegal fuel
being used by the brick kiln in question.

In regard to the siting criteria under the Zila Panchayat Byelaws for
Brick Kilns, during inspection siting measurements were verified as
per the Zila Panchayat Siting Criteria Byelaws by Regional Officer
UPPCB, Working Officer Zila Panchayat and Mines Officer,

Muzaffarnagar. Separate report of which is annexed as
Annexure-3 and is also mentioned in below table :
Complaint issues Siting Criteria| Observation by Joint |Complying/Non
related to siting as per Zila Committee (Distance | Complying (As
criteria Panchayat |from Stack of Brick Kiln) per Zila
Byelaws for Panchayat
Brick Kilns Guideline)
Distance from 200 meter | Vill. Fahimpur Khurd 275 Complying
residential area (more Meter
than 150 persons/20 Vill. Sikhera 550 Meter
houses) Vill. Adampur Mochri 830
Meter
Vill. Pipalhera 1200 Meter
Distance from hospital, 200 meter |Hospital, School, Public Complying
school, public building, Building, Religious Places
religious places >250 meter
Distance from National | 50 Meter from |NH-58 (Delhi-Haridwar) Complying
Highway NH 4.0 Km.
Distance from main Other Roads — | Khatauli-Kadhli Grameen Complying
district road/PWD road 25 meter Marg >50 Meter
Distance of brick kiln Distance from |One small orchard of Complying
from mango Orchard Mango (22 Trees only) —
orchard/mixed fruit (East West 1.5 | 340 meter
orchard Km., North
South 300
meter)

13
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Observations and Compliance of specific conditions imposed to

the brick kiln under the consent to operate (Air/Water) issued by
UPPCB

District Muzaffarnagar falls in the National Capital Region. The
Hon'ble Supreme Court has issued orders in Civil Appeal Diary No.
18213/2021 NCR Brick Kiln Association vs Central Pollution
Control Board and others that the brick kilns situated in the
National Capital Region will be operated only from 01 March to 30
June. At the time of joint inspection, the brick kiln was not found to
be operating in compliance with the said orders.

Water and Air consent from the UP Pollution Control Board has
been issued for the operation of the brick kiln for a period up to
31.07.2027. At the time of inspection, the fee receipts of the Zila
Panchayat dated 02.11.2024 for renewal (Annexure-4) and the
receipt of regulating fee deposited for soil mining dated 14.11.2024
(Annexure-5) were submitted by the brick kiln representative at
the time of inspection.

ID fan was found installed as an air pollution control system before
discharge through the Brick Kiln stack. Chimney about 30 meters
high from the ground floor has been installed for dispersion of the
generated emissions, which was found to be in accordance with

the environmental standards.

Photos of Stack, ID fan

14
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During the joint inspection, no fuel was found stored in the brick
kiln premises as the brick kiln is not in operation presently in
compliance to the directions of Hon'ble Supreme Court.

In compliance to the conditions imposed in the CTO (Air/Water)
granted to the unit, following violations were observed with the
conditions issued in CTO Air/water :-

i) The green belt was not found in adequate quantity around the

brick kiln as per the rules,

ii) a boundary wall of about 7 feet high was found on two sides of

the brick Kiln,

iii) paving road was found complete on one side of the brick
kiln however paving road was not found on other sides.

Further, complainant has mentioned in his complaint that two deep pits

have been dug in the brick kiln premises. During the joint inspection,

deep pits were not found dug in the brick kiln premises.

Conclusions and Recommendations

It is clear from the above facts that the brick kiln has been granted
consent to operate since 2010 on the basis of the guidelines of the
Zila Panchayat Byelaws for Brick Kilns prevalent at that time. The
complainant in his complaint has mentioned that the brick kiln has
not been established as per the guidelines and siting criteria
conditions given in the Uttar Pradesh Brick Kiln (Site Standards for
Establishment) Rules 2012. However, the said brick kiln is
operated prior to the 2012 guidelines, hence, the said guidelines
are not applicable to the brick kiln in question.

In view of the above, the brick kiln has been found in compliance to
the siting criteria and the brick kiln has valid consent to operate
under Water and Air Act till 31.07.2027 issued by the board.

15
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However, Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar has issued notice to the brick kiln vide letter dated
26.12.2024 (Annexure-6) for strict compliance of the conditions
imposed in the consent to operate issued to the brick kiln and
submit the compliance in a time bound manner.

The above Action Taken Report is put up for perusal and necessary
action please.

S.No. | Name of Officials & Details Signature
1 Umesh Mishra t\
District Magistrate, Muzaff: ’
istrict Magistrate, Muzaffarnagar [
2 Monalisa Johri AR
Sub-Divisional Magistrate, Khatauli <~ :
3 Ankit Singh I
Regional Officer, UPPCB, Muzaffarnagar
& |
Lol O Y \or)
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ANNEXURE-3 52

W Uttar Pradesh Pollution Control Board
' 1,1,:,"'\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

169083/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/ MUZAFFARNAG Date: 28/11/2022
AR/2022

To,
M/s
SURYA BRICK FIELD

Vill. Faheempur Khurd, Block Khataui, Muzaffarnagar MUZAFFAR Application Id-
NAGAR,251201 18509316

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SURYA BRICK FIELD located at Vill. Faheempur Khurd, Block Khataui,
Muzaffarnagar MUZAFFAR NAGAR,251201. subject to the provisions of the Water Act, Air Act and
the orders that may be made Yurther and subject to following terms and conditions :-

i This CCA SURYA BRICK FIELD granted for the period from 24/11/2022 to 31/07/2027 and valid for
manufacturing of following products.

‘S Product Quantity Unit
No
1 Red Bricks (14 Paye) [22000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.5 Septic Tank On Land

(11) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(111) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ] Parameter ] Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioniﬁg of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
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(V) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards,

S No. ]Pnramclcrs ISlnndnrds j
3. Conditions under Air (Prevention and Control of Pollution) Act -1981
1) The applicant shall use following fuel and install

as amended :-

a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Brick Kiln As 01 Particulate | 30 M. high
Stack approved Matter from Ground
by Level
CPC?A/CAQ

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 Particulate Matter | As per E.P. Act
In case of stoppage of functioning of air pollution control equipment, production has tc¢ be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

i11) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(11) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
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this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. 1f the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water, It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

1o it shall be stopped with immediate effect.

9. The industry shall operate in a2 manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

]2. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may‘ be necessary.

Specific Conditions:-

|. This Consent to Operate is being granted for Brick Kiln in Rectangular Shaped Trench with ZIG-ZAG
FFormation along with ID fan.

2. This consent to operate of brick kiln will be subject to the various orders of Hon'ble Supreme Court
passed in Civil Appeal Diary No. 18213/2021 NCR Brick Kiln Association Vs Central Pollution Control
Board & Others. The operation of Brick Kiln will be strictly subject to the orders passed in this writ petition
time to time.

3. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
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approval before making any modification in product/process/discharge/plant machinery failing which
consent would be deemed void.
4. This consent is valid for only domestic discharge through septic tank/soak pit.

5. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended.
0. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive dust
emission from Brick kiln operations.

7. In compliance of Notification No. G.S.R. As per 143(E) dated 22.02.2022 of Ministry of Environment,
Forest and Climate Change, New Delhi, the amount of Particulate Matter in the emissions generated by the
brick kiln should not exceed 250 mg/Nm3 and the height of stack must not be less than as stated in the
notification.

8. Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition Waste
Management Rules, 2016.

9. Brick kiln shall submit annual returns as per above mentioned rules. Also, Environmental Statement in
prescribed form as per Rule 14 of Environment (Protection) Act, 1986.

10. Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.

I'1. In case of use of standby DG set, it must be operated as per direction no..55 issued by CAQM & AA,
Delhi. The link for same is https://caqm.nic.in/WriteReadData/ LINKS/ 5537426406-4577-4794-bb99-
R082¢37356dc.pdf -

I2. Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble High Court, National Green
Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution Control Board and
Uttar Pradesh Pollution Control Board for protection and safeguard of environment from time to time,
including directions issued under Graded Response Action Plan (GRAP) for National Capital Region.
I3. Brick kiln shall provide permission to this office issued by Zila Panchayat and Mining Department
within three month from date of issue of this consent to operate.

14. The brick kiln shall ensure to maintain 6x4 feet platform and 4" porthole as monitoring facility on the
stack in compliance of Hon'ble Supreme Court order dt. 13.05.2022.

!S. Regarding Fuel , as per direction no. 65 issued by Commission for Air Quality Management &
Adjoining Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and
Pellets/briquettes/PNG etc. as far as possible. Brick kiln shall not use any unauthorized/restricted fuel like
rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/ leather cutting etc. in the Manufacturing process.

16. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

17. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks on
paved roads.

I8. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
19. Vehicles shall be covered during transportation of raw material/bricks.

20. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

21. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

22. Extraction of ground water through any mechanism like bore well etc. is not allowed without prior
Registration/Permission from UP Ground Water Department (UPGWD).

23. Brick kiln shall make rain water harvesting on the premises as per map approved by concerned
Authority. Pre-monsoon and Post- monsoon maintenance of rain water harvesting pit shall be done annually.

24. The industry shall submit C.A. certified balance sheet/certificate to this office for verification of consent
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fee in every year and accordingly balance fee shall be paid to UPPCB.

25, The industry must be submit the balance consent fee, if fee slab changes as per balance sheet in
subsequent years.

20. In compliance of THE UTTAR PRADESH BRICK KILNS (SITING CRITERIA FOR
ESTABLISHMENT) RULES, 2012 Multi layer and multi storey green belt of 10 m width shall be
constructed along the periphery of brick kiln leaving two 10 m wide gaps in the boundary for entry and exit
of material and vehicles. A wall of 3 m height shall be constructed on the sides where land is not available
for green belt development to prevent fugitive dust emission. AN KIT Digitally signed

by ANKIT SINGH
Date:

SI NG H 20221128
1313824 40530 Regional Officer
UPPCB, Muzaffarnagar

Copy to:

Regional Officer
UPPCB, Muzaffarnagar
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FORM - XI

Department of Commercial Taxes, Governme
[ See sub-rule (8) and (10) of Rule -

Certificate of Registration an
09873404423S

M/S SURYA BRICK FILED whose principal place of business is situated at VILLAGE
YUSUFPUR PIPLEHRA TEHSIL KHATAULI,MUZAFFRANGAR located in Commercial Tax
‘(-'rCIC/Scclm Muzaffarnagar / Sector-1, Kkatauli , AC subject to_provisions of the uUttar
Pradesh Value Added Tax Act, 2007, is hereby registered as a dealer and 09873404423S is
allotted as its Taxpayer's Identification Number [TIN]. This Registration Certificate 1s valid

with effect from 04-Jan-2014 till the business is discontinued.

Nature of Business Manufacturer

Place of branches in U.P.
& outside U.P.

Description of 1. BRICK
Trade/Commodity

ANNEXURE-5 .
‘I)ilt‘\ (BN

e

nt of Uttar Pradesh
32 of the UPVAT Rules, 200c ]

d Allotment of TIN

1. VILLAGE PHIMPUR KHURD TH KHATAULI DISTT MUZAFFARNAGAR

5 ;
Prop./Partner/Director Name 1, KARAN VIR SINGH , PROP , VILLAGE YUSUFPUR PIPLEHRA TEHSIL KHATAULL

& Address MZN

Place .
' AdCt Khatauli Registering Authority
Date : 21-Jan-2014
St iy
SRR it arfiyon .
m‘:’l’ "'hi'o (EQW)
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BEF '

ORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL AppLICATION No. 1296/2024

IN THE MATTER OF:

RAJENDRA SiNGH
APPLICANT

VERsus
Startk oF U.P.

KNO RespoNDENT(S)
: “IQALL to whom these presents shall come that I, /¥’ fnagtyof
urya Brick Field” at Fahimpur Khurd , Uttar Pradesh ‘the above named Applicént do

hereby appoint
YASH VARDHAN KAUSHIK

(D/5882/2022)

ADVOCATES
W-6, TIGER LANE, SAINIK FA

RMS 110080
PH.: 9990226669, EMAIL: AT TG

S

(hereinafter called the Advocate/s) to be my/our Advocate in the above noted case and

authorize them:-
To act, appear and plead in the above-noted case in this Court or in any other

Cgurt in which the same may be tried or heard and also in the Appellate Court including
High Court §ubjecl to payment of fees separately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions
for executions review, revision, withdrawal, compromise or other petitions or affidavits
or other documents as may be deemed necessary or proper for the prosecution of the

said case in all its stages subject to payment of fees for each stage.
To file and take back documents, to admit and/or deny the documents of the

opposile party.
. To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.
To deposit, draw and receive monies, cheques, cash and grant receipts thereof
and to do all other acts and things which may be necessary to be done for the progress

and in the course of the prosecution of the said case.
To appoint and instruct any other legal practitioner or person authorising him to
exercise the power and authority hereby conferred upon the Advocate whenever he may

think fit to do so and sign the power of attorney on our behalf.
hereby agree to ratify and confirm all acts done by

And I/We the undersigned do
the Advocate or his substitute in the matter as my/our own acts, as if done by me/us to

all intents and purposcs.

And I/We undertake that /'We or my/our duly authorised agents would appear in
Court on all hearings and will inform the Advocate for appearance when the case is
called.
And I/We the undersigned do hereby agree not to hold the Advocate or his
substitute responsible for the result of the said case. The adjournment costs whenever
ordered by the Court shall be of the Advocate which he shall receive and retain for

himself. - _
- agree that in the event of the whole or part

And I/We the undersigned do hereby
dvocate remaining unpaid he shall be entitled

- of the fee agreed by me/us to paid to the A

to withdraw from the prosecution of the said case until the same is paid up. The fee
settled is only for the above case and above Court. I/We hereby agree that once the fee
is paid /We will not be entitled for the refund of the same in any case whatsoever and if

the case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set miy/our hand to these presents

the contents of which have been understood by me/us on this day of , 2024.
Accepted subject to the terms of fees.

@VOCAE CLIENT
/ 'ZTLADL /jﬂ/
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